MATTER RAISED WITH PERMISSION

Prime Minister's reported agresing to resumption of composite dialogue
without linking the matter to the Mumbai terrorist attack in the talks
between Prime Ministers of India and Pakistan at Sharm-al-shsikh

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, | am extremely grateful to you
for permitting me to make a special mention of & matter of great impartance. Yesterday, the Indo-
Pak Joint Statement has been igsued after a meeting at Sharm-al-Sheikh, between our Prime
Minister, Dr. Manmchan Singh. and the Prime Minister of Pakistan, Shri Gilani. | am gucting one
sentence from the text of the joint statement: 'Action on terrorism should not be linked to the
composite dialogue process and these should not be bracketed.” Sir, this, certainly, has come to the
entire country as a surprise and algo as a disappointment. This involves a reversal of a long-standing
Incdian policy where we have always believed that crogs-border terroriem, State-sponsored
terrorism, or terroriem emanating from the Pakistani sail really cannot continue and, at the same
time, a compesite dialogue between India and Pakistan continue, becauge such a dialogue will not
really be fruitful.

In view of this, Sir, we really expect the Government to make a statement in the House falowed
by a detailed discussion as to what has prompted this change of policy, as far as the Government ig
concerned, that the de-bracketing and the de-linking of action on terror from the compaosite dialogue
process are taking place.

SHRI SITARAM YECHURY (West Bengal): Are they making a statemert, Sir?

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE MINISTER
OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, the Leader of the Oppaceition has
raised a very important issue. The Gavernment will, taday, make a statement on this particular issue
before the House rises.

STATUTORY RESOLUTION

Approval of continuancs in force of President's proclamation dated
19th January, 2009, in respect of Jharkhand, for further
period of six months from 19th July, 2009;

MOTION FOR REVOCATION OF PROCLAMATION ISSUED BY PRESIDENT
ON 19TH JANUARY, 2009, UNDER ARTICLE 356 OF THE CONSTITUTION
OF INDIA IN RELATION TO JHARKHAND

THE BUDGET (JHARKHAND) 2009-10;
AND
GOVERNMENT BILL
The Jharkhand Appropriation (No.2) Bill, 2009

THE MINISTER OF HCME AFFAIRS (SHRI P. CHIDAMBARAMY: Sir, | move the following
Resolution:-
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"That this House approves the continuance in force of the Praclamation dated the 19th January,
2009 in rezgpect of the State of Jharkhand, issued under article 366 of the Constitution by the
President, for a further period of six months with effect from the 19th July, 2009."

Sir, az the House g aware, the President issued a prodamation in regpect of the State of
Jharkhand on 19th January, 2009, keeping the Legislative Assembly in suspended animation. The
Resolutions were approved by the Lok Sabha and the Rajya Sabha on 12th February, and 26th
February, 2009, respectively. Sir, the proclamation in relation to the State of Jharkhand will cease ta
operate on 18th July, 2007, unless this Houge decides to extend it for & further period of six months.
We must, therefore, either have an elected Government in place by 18th July or extend the duration
of the President's rule. However, the Governor of Jharkhand has informed us that even after the
lapse of five months, the political situation remains & stalemate in Jharkhand. No political party or

graup has until now staked its claim to form the Government in Jharkhand.

Sir, it iz my intention, as | sald in the other Houge and | repeat that statement here that
immediately after the proclamation is approved by this House, 1o write to the Election Commission ta
hold elections in Jharkhand, as early as possible. We are told that the monsoons are likely ta last until
the end of September ar the early October; it ig our intention to hald elections in Jharkhand
immediately after the monsoons are over. That assurance has been given in the Lok Sabha, that

assurance is being given to this Houge also.

| request the House to accept that essurance and pass the Resolution so that the President’s

rule can be extended and elections. can be held.

SHRI SITARAM YECHURY (M/est Bengal): | would take just a minute, Sir. Ye have heard the
Minister very patiently. Farly holding of elections, let it not be conditional. What Mr. Minister =aid ig
absolutely correct. You please inform the Election Commission and they will take care of the
monsoon, they will take care of other problems. Let us not be warried about the mansocn. The
Election Commission iz Constitutionally empowered and they will take a decision. We should only
inform the Election Commission that early elections must be held. That is the only peint | wanted to

COnvey.

SHRIMATI BRINDA KARAT (West Bengal): What about the dissolution of the Assembly, Sir?

The major izsue here ig the dissolution of the Assembly.

SHRI P. CHIDAMBARAM: The Assembly will be dissolved once elections are announced. Once
elections are announced and the date is fixed, the Assembly will be dissolved. ... dntarruotions)... |
did not try to make it a condition. | said, the practical difficulties of holding an election have to be
taken into account. The monsoon does pose a practical difficulty. If you want a large turmout, if you

want people to vote in large numbers, it i a practical difficulty. | have to provide farces.
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SHRI RAVI SHANKAR PRASAD (Bihar): Mr. Deputy Chairman, | move that:

This House recommend to the President that the proclamation issued by her on January 19, 2009

under article 366 of the Constitution in relation to the State of Jharkhand be revoked.

Sir, | rise in support of my motion wherein we have sought a request that the proclamation of

extension of President's Rule be revoked as far as Jharkhand is concerned.

Sir, the staterment of Minister was curious, let me begin from here. There ig an open confession
by him based upen the report ... (nterruotions )... Mr. Minister, will you kindly listen to me, please.
- (terruptions ). Sir, it is very important to appreciate that the President's Rule imposed on 19th
of January was approved by this House. Thig is the gsecond time approval is being sought in terms of
article 356, clauge 4 praviso, whereby a request has been made to extend it for a further period of six
monthe. Sir, | hope the hon. Home Minister being an eminent lawyer himsell has seen the great
changes which has come becalge of judicial verdict and political maturity, as far as use ar abuse of
article 354 iz concerned. | hope han. the Home Minister is aware that the Supreme Court has
repeatedly stated that the plea of dissclution or non-dissclution or impasition of President's Rule
shall not be goverred by the codour of the party and shall not be conditional upon the fact as to
whether a party has got the majority or nct got the majarity. Sir, about Jharkhand today | would like
1o highlight a few very important facts. There was a conscious demand for the last so many years
that & separate State be created. In 2008, elections were held, the results were there, but today is
the occasion to recall certain very vital facts because Mr. Minister said that stalemate still continues.
Who is respongible for this stalemate, that ig the guestion needs to be asked. Sir, |'would just like to
state in the last election when the BJP was the major political party, the Governar — | do nat wish to
say anything further becauge | had occasions to be involved in my political capacity and also
professional capacity —refused to call the BJP, the largest political party for forming the Government.
The matter came before the President and the then President was constrained to summon the
Governor. We know it. Yet a Government was formed not having a majority and after laging majority
also attempts were made nat to face the House. There were certain judicial interventions. Now, Sir,
the Gavernment of Arjun Munda continued. Thereafter, when certain independents with due support
came forward, | wish to say, Mr. Deputy Chairman, with all humility that a very sad chapter in the
democracy began in Jharkhand, that iz, & new concept emerged palitical entreprensurship. Same
independent MLA= combined to form the Government, selected one of them as Chief Minister and
major pdlitical parties were supporting from autside — Congress from outside and RJD from outside.
Five gentlemen, Independent MLA= running a big State were without any accountability, without any
kind of legitimacy, yet they ruled. What kind of bizarre scenario we experienced there. Sir, this fact is
very important for the reason that the hon. Minister even said that after five monthe a stalemate
continues. i when we Lsed o go o Ranchi, mary

of the friends uged to go, we used to hear that currency-vending machines have beeninstalled in the
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houses of certain independent Ministers. Counting machines! | was amazed and this is a common
talk. Today two of those Ministers are an the run against whom vigilance cases are there but still have
not been arrested in gpite of the FIR lodged and all these things. So, the guestion we need to ask
today is whao is regponsible for this stalemate. If the hon. Minister would ask the Members of his
political party in Jharkhand, his MPs, they would say that a fresh election was the only course open.
What for? Sir, we waould like to take up this question. As Brinda Karatji has said, with respect to her,
the Supreme Court has clarified once the proclamation has been approved by both the Houses,
digzolution can take place. Once in January, 2006 when it was impozed and when the proclamation
wag approved by the Lok Sabha and this House, what prevented the hon. Home Minister in the
Government of India from not dissaving the House? This question is very important. We would like to
have a clear, categorical answer on the Floar of the Houge because there was Parliamentary seal
over the proclamation and no party was in a position to form the Gavernment. There was complete

political stalemate also in January 2009,

T STRATIRT Sf, oY Fed=T HRY 75 919 FEey 30e 1 WeR 31 750 0% 9
B TS| S R H AP B U agd o d Mol I SH x| SUHHHRT ST, ISR H U
T A E T SAh e & f50 ¥ S IR IS 0 S ell &1 gua o e ged] 5 .. (Zaem). .

sft e arefl (R *

it IUEMTR ; o9 ST, &1 33 (G F). ., =liS, AT 93T . @FEM)... Nothing will go
en record. ... (interrptions)... Nothing will go on record. ... Intarruotions ) 3T 13T ...(SIEET)...
ST, HY IS ..(HGE).... T2 VST IeGTH TN A1 PYVE R .. (...

3 TEART I (S TESIFE R E (AT,

7 FTHHTR : AR W24, 19 43T . (FUM)... ATT 5T ..(FFIH). .
=t 3 vieew e - are Ji6 B, 20ud #) otk A L (@e ). .

it e T (e - *

s afee areft: *

7SI« TS ofl, Ay S8 . (aer™).. T8 ISR 5T BR W 2 G 3R
U 1 2 ...(SHAI).... T1a¥ 27el T =, @i, =i, a9 S ..(maem)... Nothing will go on record.

. (Interruptions ).... Nething will go on record. ...(dnterruotions ...

3t 00,09, e caTerdt (STREe) : *

8 STEWTAf : WY WEe, 27, o 18T L (Ja9T)... AIE] geArdl T8 T4 &

* Not recorded.
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(). 3N, L) ..(EH)... 19 3730 4, W, ... (). . T ded, SR g
TR 15 § =T g EIT%'QI LG It is not correct. | have called the Member and he is
speaking. If you want to say anything you will be given time. At that time you can express your views .
...(Interruptions ). ..

S T T I W I R T (T,

SHRI TARIQ ANWAR (Maharashtra): The Chairman will decide who will speak. You cannct
dictate. ... (Interryotions ...

N SR © AT AT 7 . (EEE)... e, o A8 . (EE)... 98 4 2% 7, &Y
A3y ... ().

2 TR0, g aifern: ¥

ST, et &3 (TeRT ) *

T, T SIEN (o)« *
sft wrelle 9o : *

2Nt SowHmfy ;. 2L, A 38y aaE).. Nathing will go on recard. ...(Interructions)...

=R, o9 Y ..(HEE)... ATEGATETT S, AT 3BT L. GG, Mothing wil go on record.
. (nterruptions).... 3T 4f3Y (). 39 AT 99 FT o9 I 27 Yed S, ond 9y 4

(FEAIT)... ST, AT 973y, T WEHE IR (CUEUE).., AT WE ] IR . (9. .
Nothing will go onrecord. ... (nterruptions ). .. W, WW T2 ...(CIGT)...

i IfY Tiepw WIS ; 219 27T el We =1 91U, o177 Sfou-afay . (aem). .

= 0. T, g *

e gg: *

MR. DEPUTY CHAIRMAN: | am here. ...(nteruptions)... 3o ST, 37 313 ...(SHTEH)... 31,
3T 7 97, T AT R (). .

2 IR ol

<t JUHATI( ; W el WEd, it ls correct. < (interryptions)... 9 NS FIV-9N B0 GiEA
Bl % (IETH)... | think, there is some decorum of this House. ...(fnz‘errupﬁons)... What is this?
TE eI R E fo-d e E o . (e,

SHRI RAJINITIPRASAD: Is he the maenitor of the House?

87 FTFHTIR : o, T2 A1 ST 21 | am nere. A SWRE1E 7 ...(EGHM)...

) U, T, ST : TSI BRTE T, 379 o1 A iRy

aﬂ;nwm:ma%ama%?%%...(aaam...éw%@@wwé?&mgﬂmmaa
BSEES Y

7 3 91T W= A SuwEal S, # 59 T 1 U guY WIR UY, 950 TN ¥ B
@) IRl e ver wN HY Reel uv ARl e & 1S eftdior S8l o 2irerg Hid & e a0 ad
W ETYP B BH AT Alpad B IR I T4 £ &R U8 7 qiE e {1 e eovariie &
o R TS R 2, T8 1 9 A 931 o WA 9 V21 1| 79 GNI R 1] S, TR iefe ] @1 e a8l
- (STIT)...

* Not recorded.
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S a1 BRT : R, TREE & T BT 7 -T1E . (FaTH)...

= IRy : 2Ray, 39 ave Te-di § e die AE1 2 . (Eau).. i aYdl 0HY

T BT TS WY, L (TEI). HE U 9 -6 91 den 1Y L(EE)... Si, why am
| demanding for its revocaton ? ...(Interryctions )... Let us come to certain gpecific igsues. The hon.
Home Minister and the Government of India is ruling the State of Jharkhand through the Governor
and the advisors. Sir, what | have learnt is very, very disturbing. In the last six months, the Governor
sat in the Secretariat only thrice ! No major decisions have been taken. The tradition in this country is:
If the President’s Rule i3 imposed, advisors, who are eminent Civil Servants, come from outside.
Most of the advisars are local officers. They are reluctant to take any decision. Unfortunately, in
Jharkhand, after imposition of the President's Rule, today, the urban crime has witnessed an
extraordinary raise. | would like, gpecilically, To mention certain statistice. In Ranchi, the capital of the
State, in the last six months, 2645 cases have been instituted. In Bokaro, 1295 cases have been
instituted. In Jamshedpur, 1906 cases have been instituted. In Dhanbad, 1279 cases have been
instituted. Now, the capital and all the major cities of the State, today, are in the grip of big urkban

crime lords.

Sir, now | come to Naxalism. Mr. Home Minster was kind enough to visit Ranchi to take an
overview of the Naxal problem there. We thought that after his visit, the situation would improve.
Today, Sir, aut of 24 districts of Jharkhand, 20 are in the grip of Naxal violence. Sir, Ranchi is the
capital of Jharkhand. Jamshedpur is the industrial capital of Jharkhand. You travel from Ranch to
Jamshedpur, you will know that the Nexalites really control those areas. Recently, we heard that a
person had withdrwan a huge amount from bank and he was kidnapped. He s not traceable il date.
So, the larger issue foday i=t Jharkhand is the sanctuary for MNaxalite activiies. They will do
something in Bengal, take shelter in Jharkhand which is adjacent toit. They do something in Crigsa,
take shelter in Jharkhand. They do something in Ambicapur in Chhattisgarh, take shelter in
Jharkhand. It was very important to take note of these incidents when the President’s Rules was in
cperation, | believe, the hon. Home Minister recognises the critical importance of Naxalite prablem.
Today, Naxal influence, Maxal mechanigation and the entire State is completely overpowered by
Maxalites. Kindly see what happered in Ranchi three days ago. A big consignment which went from
Delhi with Walkie-talkies, electronic gadgets, satellite phones, etc., was detained at Banchi Arport.
\Where was the consignment going? It was going to Palamu. Sir, Palamu, today, is the hot bed for
Maxal activities. So much so, In the last election, no Naxal sympathizer won there as & Member of
Lok Sabha. What | am trying to say is abaut the enormity of the Naxalite problem in Jharkhand,

which the han. Home Minister is also aware of. We would, certainly, like to know from the hon.
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Minister as to what preventive and other pelice action has been taken in the last six months when the
State of Jharkhand was directly under his control. Sir, these are the igsues, The last six monthe, if he
admits, have seen a stalemate. Then, certainly, we would like to know from the hon. Home Minister
1o pleage answer very clearly as to why the House was not dissolved when bath the Houges of
Parliament had appraoved your first Proclamation. Today, now, again, | am saying that after monsoon
this judgment should be left to the wisdom of the Hection Commission. Recently, elections for the
Lok Sabha were held. YWhether the position of the BJP, which performed very well, has become a
dissuading factor in holding the elections there ? Mr. Home Minister, there comes a time in the life of
pditics and the political leader and & man of your experience... Mr. Home Minister, you are not
listering to me. EF TFEY W24, H oY@ ORI & I2] 8| ..(Fa€W)... A1 T2 #37 S,
s IEIE &N IEl %’I (SFET)... dd db Gl ﬁﬁ‘ﬂq, HA-G-FHA! | am appreciating you.

...(Interruptions ). ..
THE MINISTER CF HOME AFFAIRS (SHRIP. CHIDAMBARAM): | am listening to you.
SHRIBAVI SHANKAR PRASAD: Nao, you are not. You are busy with your MoS.
MR. DEPUTY CHAIRMAN: They are discussing your issue.

SHRI BAVI SHANKAR PRASAD: Sir, what | am trying to say is this. It is very Impartant that you
rise above petly party congideration. | have my friends in your party from Jharkhand. Al of them are
fed up. Sir, be it MPs ar MLAg, they all want a popular Government. Therefare, we would like you,
straightway, to declare dissclution of the House, because the approval stands confirmed by this

House, Therefare, there is no need to recommend this at all.

Sir, | will conclude my speech with one cbservation from the Supreme Court in a recent case of
Rameshwar Prasad where the dissolution of the Bihar Assembly was quashed. Sir, |am only referring
to paragraph 70. It says and | quote, "Whether it is a case of existing Government losing majority
support or of installation of & new Government after fresh electiong, the act of the Governor in
recommending disgclution of the Azsembly should be only with the sole object of preservation of the
Conetitution and not promation of political interest of one party or the ather.” If the Supreme Court
wag also constrained to take note of it by setting aside the entire recommendation of the then
Government, it is high-time that the Government must learn a lesson. The people of Jharkhand want
a new Government. The people of Jharkhand want a new popular and accountable Government and
thig should not be delayed on the alleged plea that the stalemate still continues. We want immediate

dissolution and, therefore, rejection of this extension of the President's Rule. Thank yau.
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MR. DEPUTY CHAIRMAN: No, | request, Shri Namo Narain Meena to move the Jharkhand

Appropriation Bill.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENAY: Sir, |

beg to move:

That the Eill to authorise payment and approoriation of certain sums from and out of the
Cansclidated Fund of the State of Jharkhand for the services of the financial year 2009-10, as passed

by Lok Sabbha, be taken into congideration.

The questions were proposed.

7 TS VAT (ISR : SYGHI S, 3T = Hel a1 &1 goirord ol SU (oY 379 &1
STATE Y1 Sl 92 o1 T AN 9w )

welgy, el eede @ Irgufy wmee @) g EE @1 Fe # A 21 vl ol ol weeg
Te AT S BT e weTd W Tl g2l weley H el € gREe s U1 eeg 2 Rras)
B Y.E1LU. 1 1 2T 3R 98 TR &1 2T Rh U8 vy R A W UH1 WS R 9 s
RIS 9 Wbl & R geil [Td, HeRTSE ¥ &) o Tbe! &1 HElRY, HNET B e Iy
T @1 PRV U o] 1P 50 & O 8, SHH 8, S 5 AR GBI H U8 WS {ue] 4 g
SUGHTT HEISY, 981 @] ARE-ERd TIG] &1 WiHe Us] & Hdg H g S giEee ol
SUEHIIRT HE R, TH ¥50 B Dol &l BN HA 5 oy 7% 26 98l 98l uiaN J Hivg 9
RER BT ToTE W, B9 - AXBR g3 AR T8 RBR a1 & I18 S7d 4 Wel T2) BAR | WP Teil a0F
o SN, A B 7T SN &R g #E Sl B AT gTE e wied g 1, SIREs A o e el o ay
2003 ¥ G H31 1 UF WA ST F2 152, THI 61 205 T2 Grep A1v9d ENT 1 0 T
SIREE b ofay g R U oo, PR elindustrialists TH8-T18 - =l of V2 21 911t S9! oTa o1
T s # foepra & foig [t 2t § 957 987 potential B1 STWHI A2 150, BHS| 98 o3 &%
o= gaf] for SR B 1S U 15 H, NAUE! TRie hae Wbl &1 6116 & AR e srawmel 1 o]
4 2, SUS d1a9s Jei 97 1 fpd) aman & o1 a1 e v & gam Sei-fad el seiefy o
TS TR el A4 15 SRS &b 3S¥ 8H SN S eI o1 §E- A hdel 98 &1 e Bl [T
21T Fiet SHHT 291 3 e SRy 9% ) 9gd g€ wHTe el

SIEYIRy #2157, 21 @ BV $UY & Mals, 1 @NE 96 B9TR BRIg $UU b Molls g1 )
AN 73-9¢ TUNTART T8 W A, 7% H et a9 9rEen g1 o 9% -9 Hutat, 5 5 '
So-TRe A Ba 2, S U H hdel 2, 5 1 7 UGl BT TH S E) I 1,400 BRIE, 2000
TRIE, 6,500 BRI, 1000 FRIS, 000 B, THI HHN o 7,800 BIIE, 1500 TR, TH IHN o
42,000 TEIS - TS WA H 42,000 BIIE I BT SwNSHE Sl W Ie & gR1 2 91el 01| 22T i 7
TH UBR 11,000 TR IS T F1 2% ff T=evie sREs # %= %1~ 5o a1 A=Y, 99 ave
irTe Wi = 140,000 TRIS TI T 921 TN SRSHE D= 61 INIE] TR a1 9T, Mol 2 g1 2|
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Rrae e BTN A o 9281 09 35,000 THIE $UY T SHcHS Herl 6l SU81 ey [T ol
SIS 5 % # g2 BAI e o &l 9 98 e 1 WeR B o (oY 9¢ 51 ¢ AN 91e
% FAN 2R TAN TNEE F TN A T T 99 H 9 5 TR F1 0% Om i 9 % w9 H EA
TSI TN, A5 U I F1 5410 £ 75 981 W FB AN S, TS Sl 61 T HY IR 10w qTied | B
TET & T 1 S0 5% O 1 921 X 31 910 §9 WK & SRNSAe & BRI b 791 # T T8
TR el U1 g8, 91 d 1o 1fores €6 I gaf1 FIRTeT 8197) 26 92 98f B 1 aRIg Sl &
BT e <3 gy g8l wei e HiRd gy e el
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T T T TRl W SR 2l ) T, Wl 99 UN W R b el TieTs] SNe 9 o
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HETEY, e B b1 HiegH U1 fp oN% F21 FA1E TR Y o1 92 O% BT B A RJD 1 31 a1
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Tl 1 R1 R & AU &R TE R w2l 6 gNEe @1 RRIR o gaaR 79 T8 21 S
FeI5T, # W &Y 9 2 94 7elgy ¥ S e g 5 e 9 S, o a9 1 pm a5 aw
T AT I G R IR 21 97E o R i W e b Wi g8 g e e Aies 97
ST 378 TSI intention STER @ &, 37 YATE BT e 5, ofich+] 78 a1 Feie gl I TS W
arell 91 21918 B 1 w1 g 116 ¥ 8 SR 9l Siee 1dh & Sfiaay amg 21 & and fee
R R T BT, B TR e, 37 S8 S B Ao e & . (SaET). . Sl o geife
TE PRI A= ¥, T A9F 79 1 =TavrEe ol ARF, ¥ Frel e 9=l § 59 WWBR 6 6
ST e WIS R efoe O HvEE & el 3 1 2, 397 Wel | & T 2l G Iy & Wl
TET REgT ST 2T, SHY W50 9618 2] Ol 2, T FIE ST 2, TS 119 ge ol 2, ey [Tee]
ST 21 B W SRS IR o1, T2 R 28% SC % SN &, 12% ST % SN 2| 98 W WK @1
SIS ¥ 81 99 THE] & T[S 981 IR TNIE 1 8, 981 U el & | a2 g% 8, 98] U¥ law and
orcler T situation TRTE E1 31T &Y 1 921 U¥ President Rule F@T1 ¥ &, 1 T8¢ o4 6 HE 1 J10
O ¥8 9 81 8 A1 o), H o) uie e el &, del 3 elid w1 H g a1el el e,
T 91 S 1e B T4 §) W ToRielaTs 1 qdTe AT I1 91 U€ ATER 61 R ol warel 77,
AT~ T8 1 F U] Fowep Te & a1 2T -

"We have recruited 25000 constables. The Budget for the Police Force has been increased from

Rs. 590 crores in 2004-05 to Rs. 1100 crores.”

HEIGT, 950 351 &, 3T S FT B, A H YS! S Ae § 6 58 W aavg o
AT B W < AI9ep] IR - R H, FIeR] A, SEREYR H AR BB e H g -Ie B
HEHIY, Y=Y h 6 T %8 £7 TS 9% 106 9851 & V9T, &1 56 99 T2 & AHE 5, I8 1
w9y el &, e ) T wE ugl B gRee @) Sie & v gfens o) ¥ 98 1 Bl 99
et WETTe 9% § TIREE & Yl &1 ST+ 6] Tea 98 T4, 09T He B4 H1 98 28 T,
q17E S FB A1 TEU, THE1 oW ] e VBT 27 W1 anti-social elements 1 e 981 27
FEIET, WO-UH S B B £.... ¥4 g9R I8 A4 S 7 Wl iew G 2, 3 end gvae dee £
A W A T B G191 1 DR B H TE SAFGR] A B ol £ Sl W B8 2, J FIe Sl
EIERIES
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"The people of Jharkhand have suffered encugh. Let us not add to thelr sufferings and

humiliation by hurling charges against each other.”

Syeuiy geley, 29N Raeis ®ls ol T8l 21 =l dr 2, 98 o @il & Raens &, e a5l
T ST SEl] 1 1] T, Tie-TR 1S HYe U QIR U151 37 &) ey 9e8t aiferar 151 8)
o9, N T81 9% Ierifad afears 457 81 99 R W &1 ©% o ® 86 981 U e 1
BR AP AR U AT B SRITH 19T Tell AIY, FoF TR el 3% UMK & &1 76, Sl o AR
g, 9 AN &1 JEe] S Y, O S0 oRy 08 R iE gE fein ow sm T der g 8, A
TR BT G I w1 91 21 {E T B, S9d oY REER S am e e, MR e e
150 Ry oe agam 2

TAGAI HEEY, S-S T 211 BEFR H AU a7 F1 T Bl FERY, 9IS Bl A
3T B ISR & 59N AT 1G H HE 157 7 J8l b1 a9ie ] 2| 9 Gy, H 711 AIRTI0] 11 &7 &1
YT AR AT BT TEA gl S| PUES J91 IR 2, Hl HIelH &1 A U8 Pl giedl g, UIe
S| WEd  ha g ol IE], 98 U 21 1 A9 I8 SREE B geie v, 98] U A1 78 9
BT, BF S &, AAlh Head, T q10 qa1gy - 9ie Y WAy A% g91e I 2R 98 S F8
ORI 2, TS AT ot 2, Sl o] T2 W, W &A1 g H 2R 7 7€ 2, 912 Sl &%
g &, NI P [Ivar @1 SO &R & (Y 3% 2, S MR S@R S &, 97 G (S
g 2, qE S 97 e g 2, 98 uReR a1 A9 gae) ) 91 e areeii? e avie o gl
TR 2, SR T &A1 T AT 1Y, T AT S q76 9¥ R B 1 infation rate TS ST &1
&, 39TST &1, W19 A1 fo #3ll o Rgmws Wied g9 Ul 2, 61 o aag 4T #9 @e1 27 5
ISR WIEd, infletion rate BT SHIY AP GG U B1S €T 721 &1 SUS (010 P& Al SrEl
FTSY IR 77T T8 916 WE B17E & - Iflation rate ATSTE ¥ 9l V8] &, WipT Heled, H o< 21 &1
AT A W T AME] 8, S AT AR A 9898 w9 § 51 2, 2R 98 59 2 914 | o
Sreyg Rl =t & g a1 2 ol 2008 & o9 g2 &) wRapr oY, 99w 92 gafey gy, 3 9o
TT=d &, % TRBR & B Gel+l AN, WBHR 1 0 71 T2 1 hdet T Hlet 5 B9l Bl
AT A1 o] Ml B, @Hfere STl % gW-ae @1 Al A0 g% TR (6l 91 A0S W B
YHR & dde 931 2R (.. JERY, SR T oYl See I 46 9 frell 81 )
. (STEIT)...

2Nt SUEATAfe : H2I5, I8 41 39 T 99ic & dad o)

7 IS STET : G A1 A1 I8 R T€ Uv o1 =12 . ()., 17 el a7e] &Y
T ... .

M TN MR : I8 1 91 Y2 o7 U8 ARG W [SHH I gel 8 2 ...(aum)...

s} VST AT : UG T2 B 21 7 S $o HE e g, o0 W A %E V8l 8, THe
T F T TE B T

2N SUEATTT ; ATIHT THY & Ik .. (ehae). .

f IMSTH ATETA : U AN g1 TN UGN Hael e 2N WIS & T I = T8 ol uh
T TS H g% TTGT I, A1S AT TS A 9@ 77 T 3R GRBR R 17 21| 2T T8 TRBN T8 1%
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TTS] R VBT 2, W1k &Tle], 1 97 2008 31 2R oTd 7 200 TN 92 741 21 2008 H &R =71 7 200 Wi
H13E g2 B e 1 22 WIS & fE¥ Uiy wie #1 giE g2 v srel d o e s v g ma |
SR 30 9 2| (e Y81 81 U8 U9 9] 81 XS] 87 S+ W9 19D G & o1 b guiy Al
& 136 919 9775 % 58 F1 58 B AR TP T1eh BR1 B WATH FN . (SI)... Tk qoIe 3 el
oy 1 1 d1 e fae 38 S A T 9 w2 ) L EmeE..

oY FuqHTafe : Al 91 29 fRe T 1 RS 291 8 L Ee)...

) ST e : 7 o yow HAT Sl  UE 99 el E 5 o AeE &1 e VR | Sde
TR SIQ &8 9 FES B Ond Tal hd] S, 59 29 A FE JY e 9 € 9 T2 9w
Al 81 2Hd R £ wr § o ey 54 o1 e anes i e areen g 5 Wies A sewe &
TR # BT NAT T ey €1 A S R ®1 8T U, S a5 GG eR N, Hihe S= i 954
AT queries T 2| S GCRITY & SRRV & Tad # 950 9N GIE0 V9] [6Y 5| S SHH! wiad
= TR AR O] S SN 9 Ued H Sdie] s sy 9 €1 4 U8 | Hed) gl g e
AT N T A BN, B9 SIE B T2 S S Wi 6] T G851 T8 o] 2, =12 98 1181 511 & 9] T2
21, T2 B WA ST &1 I 981 21 71 912 UeTie e TS § SR 1 B, W19 E B, 39 9 A
BN - IR IH Wi BRIRY, AW | By Ul 21 Hd 418 Yy, S@l S - Al o
RSN TFI Al WKL ST 91 7 g1 1R 89 g1 %8 W YRR B oY Hees o ANl B
TN H WS B T2 M TRES 1 7a15 P 5 [olY WY SUeHe AT &) 5=

MS. MABEL REBELLO (Jharkhand): Sir, | stand here to support the Resolution moved by the

hon. Home Minister.

Sir, before me, two of my friends, my lawyer friend, Shri Bavi Shankar Pragad, and Shri Ramdas
Aggarwal have spoken. | beg to differ with them. (nterruptions) Sir, at the time Jharkhand was
formed, three States were formed — Chhattisgarh, Uttaranchal and Jharkhand. We had Congress
Governments in Uttaranchal and Chhattisgarh. Our Chief Ministers were guite efficient and they
established the systems there. BEven now, when we have loet the Government, they are able to have
a stable Government and are able to do well, whereas, when Jharkhand was formed, BJP formed
the Gavernment. Within three years, when we went for elections, there was a fractured mandate and
they loet the Government. People didn't want them in power and that is why they lost. And then,
when we tried to form the Government again, within eleven days they tock away the Independents
who were supporting us. We would have had a stable Government; they were responsible for
destabilising that Government. They brought in Arjun Munda again, and again, and becauge of hig
corruption, they loet their Government. The Independents left them, Sir. It is they who had ruled
Jharkhand for four years. They had established all wrong practices there and are the major culprits.
And they are trying to blame us! How can that be? My lewyer friend is sitting here and he has today
given up a case; he had g caze today; he has not gone to the High Court and he ig here to defend

their own Government, Sirl Am | right, Mr. Ravi Shankar Prasad? ...Unrerruprf'ons)...
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1 73 SIBR TS : T BRI AT FAE A T (HEHT).
7 57 FhTE ARE 0 T (3TNES) AR R . ().,
Sl U : N7 973 9 97 VBT 81 5 WBTe of, & ey

MS. MABEL REBELLO: They are also salely regpongible for all the corruption that he has been
talking about. They have got to accept the blame. How can you put the blame entirely on us 7 | would
like to ask this. ...(Interruptions)... You are saying that we are scared of facing the people! We will
go for elections and the Congress will come back. YWe will establish a Congress-led Government
there. We will give corruption-free, people-centric and development-ariented Government there.

..(nterruptions)..
SHRIMATI BRINDA KARAT: Sir, Tarig Bhal is ... (Interruotions ...

MS. MABEL REBELLO: Will you please keep quiet? ...(Interryptions ... You don't want me to
speak. ...(Interruotions J... Why are you interrupting me? ... Jrterruptions ... Tarig bhai is totally
with me. ...(dnterruptions)... He is part of Bihar, and at that time, Jharkhand was colony of Bihar.

...(Interruptions )... He will support me. Sa, don't please quote Tarig bhal.
SHRI TARIQ ANWAR: Brinda is also supparting you. ... (Interruotions ). ..

MS3. MABEL REBELLO: She has to. She has got to support me. Now again, | come to
Jharkhand. Jharkhand has plenty of resources. But in Jharkand, resources have become a curse.
Mary of us know about i1, Jharkhand is g living example, which has plenty of resources. In spite of
that, people are poor. About 33 per cent of mineral resources of India, be it coal, be it iron are, be it
uranium, be it copper, be it bauxite and be it geld, are found in Jharkhand. Recently, the Geclagical
Survey of India conducted & study there and they have found rich depoeits of gold there. But what
happens to Jnarkhand and to the Jharkhand people? More than 54 per cent pecple, as per
Government record, are living below the paverty line. If you ask me, | would say that 70 per cent
people are living below the poverty line. This is the state of affairs. If you don't take care of that State,
it is like & sore on your hand. If you don't take care of sore, it will fester and you will have to amputate
your hand. That ig why | request all of you who are sitting here, in the Government and in the
opposition, that we will have to take care of Jharkhand and lock after the people of Jharkhand. Sir,
let me give an example. Take the case of coal. What is happening there? Thousands of trees are cut
in order to have open-cast mines. Mather earth ig stripped. Water bodies are getting dried. Water
level ig going down. People are really in problems. Sir, something like 95 million tonnes of coal per
arnnum is extracted and sald. The cost of this coal is something like Bs.15,000 crores. But what are
the pecple of Jharkhand getting? What is the State of Jharkhand getting? Nothing, Sir. Pittance.

This is the sad part. Habitation of pecpleis being destroyed. Instead of taking 10 tonnes, they are
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taking &0 tonres. The roads are getling destroyed. Jharkhand is getting just destruction and
migration of pecple. Tribale are becoming landless labourers there. They are going all over the
country as labourers and as domestic servants. Sir, in the year 2000, | had ralsed an issue in thig
House when | was sitting in the opposition and Shri Atal Behari Vajpayee was sitting as the Prime
Minister. | still remember, it was Thursday. | asked him a guestion. Why are all these domestic
servants all aver the metropolitan cities from Jharkhand, and 50 per cent of those girls are sometimes
falling in flesh trade? And he had given me an assurance thaet nothing of this sort would happen?
Assurance has remained an assurance. Still the tribal girs of Jharkhand are roaming all over the
country as domestic servants. Thig is the state of affairs. A lot of boys and dirls are joining naxals. All
of us are responsible for that. | do take the blame on myself. This is what is happening. Ye have to
take care of the tribals. We have to take care of the people of Jharkhand. What happens to the
royalty on coal 7 The State Government is losing something to the tune of thousand crore of rupees
per annum. Earlier, there was a proposal according to which from 1994 to 2006, the State
Government was getting royalty of 21 per cent. Now, that royalty has been reduced to 13 per cent.
Some hybrid formula has been adopted and that hybrid formula has further jiggered Jharkhand and
its resources. | would urge the Government to please look into this matter very carefully, study it and
reject this hybrid formula that has been proposed by Or. Bangarajan, who is our cdleague now. |
wolld urge the Government to go back to ad valorem royalty whereby you give, at least, 21 per cent
royalty to the State. In this way, Jharkhand Government will get its due resources. There was a
famous judgment in Samata case relating to Andhra Pradesh. An NGO had approached the Supreme
Court and the Supreme Court gave a judgment saying that whenever any industrialist or PSU does
mining of any mineral, 20 per cent of the profit should be used for ecological restoration and
development of habitation in and arcund those mines. But, in Jharkhand, in spite of the Supreme
Court judgment, nathing happens. If you see around the mines, it is an eyesare. They just don't
bother. Even the public sector undertakings, which are excavating the coal, have a mandate to fill up
all those coal mines ance the mining operations are over. They don't do that and because of that, the
earth has mighty hdes, | would reguest hon. Minister that PSUs should be given necessary
directions in thie regard so that this land can again be given either to the Government or ta the
original owners so that they can do farming there. This is what is happening in Jharkhand, Sir, if you
gsee the country as a whole, wherever coal mining ig being done, whether it is in Jharkhand,
Chhattisgarh, parts of Bengal, or parts of Bihar, you will gsee that naxalites co-exist with callieries.
Something is wrong somewhere. We have to apply our mind and see that why this is happening. This
shows that when the land is acqguired from the tribals far mining, they are not given proper relief and
rehabilitation package. We have reduced them to almost beggars and only a little pittance is given to
them. They sguander that money. And, when they become landless labourers, they wander all over
the cauntry. This is the state of affairg. That is why, the younger generation is gaing to naxalites and

are fighting with coal mafia. Lot of coal and iran ore from Jharkhand is taken away by mafia and by
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1.00 P.M.

these warlords illegally. It is going up to Shanghai. We need to have effective mechaniem to stop
them so that the State Government gets rayalty on it and na lllegal activity takes place in these mines.

This is my reguest to the hon. Minister.

MNow, coming to these six manthe, they have been saying that only crime has been on the rige. It
may be sa. | do nat have the figures to digpute. But, | can also say that during these six months, the
revenue of the State has gone up. If you see sales tax, it has gone up by 25 per cent. Excise has
gone up by 127 per cent. Transport revenue has gone up by 195 per cent. Stamp and registration has
gone up by 138 per cent. Revenue fram mines, that is royalty, has gone up by 47 per cent. If we see
this way, the revenue of the State has gone up, It is nat that revenue has not gone up at all. But, it
efill has to go up further. As | said, you have to stop illegal mining. Similarly, transport revenue can
slill go up if we can have proper competition and full activation of inter-State border check-posts.

There should not be any leakages. Lot of revenue leakages are there. Those leakages need to be

plugged.

Sir, what does Jharkhand need? Mr. Aggarwal said, lot of industries...

MR. DEPUTY CHAIRMAN: It is 10" clock. You can speak after lunch. You have already taken

thirteen minutes. ...(Interruptions }... You have got another twelve minutes.

M3. MABEL REBELLO: Sir, alow me to sgpeak, and, then adjourn the House.
. (Interruptions ...

SHRI RAVI SHANKAR PRASAD: Madam, we want ta hear youin patience. ... (Interruotions ...
MR. DEPUTY CHAIRMAN: Please continue after lunch.

The House is adjourned to meet at 2.30 p.m.

The House then adjourned for lunch at one of the clock.

The House re-assembled after lunch at thirty-two minutes past two of the clock,

[THE VICE-CHAIRM AN (PRCF. P.J. KURIEN} in the Chair]

IIFIRAE (1. T3, HIRE) : 20w daa REa

Taf fae RET: 71 99, o1 2wl e fe)

STERaE (1. T PRE) TN, AR Aae Rae S o a2

G0 dae RaAAT: W, # 2T dler o W21 g WIS WIS i | He Hel [P e ol
qlet X2 g, afuen] fod) A dle wifayl uli sud a1g bl 9w § i) # gle &) @1 owd)
()., ¥ TR 3 Fefa, 37T R 7 B Tg| & By ot F o gore ¥ f2e H 91 5 g
W, FEe d gevg & oy AR g & oy uest] ) fedie 9 w2 21 gvel ave 9§ ageie e
e Us Uiviae 8, SUE TR AHE S &1 IR Sl 3T 21 Koderma H €114
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U (STl 1 721 WiE o 92 21 U 2eg] T97 efe IR Wiie Wgae ooy H o 981 2, THH1 4l
SR e B ST 21 S W R ITola T RRIaRe T 8, SHE B e 9e w8 8, T
Tg0 ool 9 TE T T2 8, TH] U1 AR Ol § Sl IS 6 RN Pl HEgaR Hee] I
R d1.91.0e. IRaR 1 RTet o el st e fRRwRe T Bae R e © vEl E,
Tg 9¥ A 9901 JgaM @1 SF SN AR1 08 e 2 5 29 3R ol 31 et 5 gelfagRial a1
g7, T 3 STt O B, 99 9T 1 foae 7R O Tue o of ol gt ¥R s # w99y
e OE © i ge 9N e 2, 39 el 8 a9 we At 8 9N UReN & TR g
e fop e B9 91 ok, gy IR aEEe alin S @ Pdgm e T we R e s=m &
o 978 H ¥ A 2000 FIIE $IY BT U Uhel UF G & © 1k T2 B TP 9 w02 19 100
FRIE $IY Td P, Sv2 Hledlsd, AT W9 W a8 9771 U] 394 94 sIREs i &1
TFETTAST TTe 2T01-279+ IR F Rrerll 399 SeveagwieH 2R R 93+, et oz 9 Sne
T R AW GET BT A FRES A 1400 B Fex 9 o B 2 I Bl R 6
SRES & U TG AR AN AR SHT 2] 21 Jel Sl 9ell =l 2, S0 H 9| g 3 3oRE
W@?mirrigation projects are under construction for the last 20-25 years when it was united

Bihar. They have gpent something like Re.7,000 crores already on these projects and to complete
thoee projects, they need something like Be.5,000 crores more. And if these projects can be
completed, Jharkhand, which has got only =ix per cent irrigation potential against the national
average of almost 40 per cent, can come up, at least, to 20 per cent. Therefare, | request the hon.
Minister to convey to the Finance Minister and others to give a special package to Jharkhand. If they
can get the cne-time grant of Rs,5,000 crores, they can complete these projects and, at least, 20
per cent of the irrigation potential can be created and people can have three crops. Today, the food
basket of India — Punjab, Haryarna and Western UP-ig not getting raine. If we can have increase in
irrigation potential in Jharkhand, which has the capacity of producing lot of graing, that can be
compensated. Whatever Haryarna and Punjab are not able to produce, Jharkhand can produce and
contribute to the national granary. This is my request to the hon. Finance Minister. ¥, HWEITT E2E )
HEF TS UF 954 Fiad] T &, #iih SREE 7 5 phases H 3ae 3,200 fFa IR ¥ 21 &
21 SUH Aoeld 907 & I 5 phases ¥ Uo-UE foel & 150 ratmier g 2199 81 1t i really sad and in

order to increase this, we need to prepare DFR, engage conslltants and we will have to see that lot

of roads are built. Cne of the reasons why we have raxa! problem there is connectivity.- Look at
Anchra Pradesh. Because they have opened out the areas by building roads and bridges, their naxal
problem has come down by almost 20 per cent. Y FREE 3 digq AR & E‘@ BT T4 |
T T WS % OIS A T B0 O Wi 21 & 1397 B length Tt 50 H12¥ 6 21 allow I 2
Siry Jharkhand is a naxal-affected State. Left Wing Extremism is there. My reguest is, whatever may
be the actual size of the river, that should be permitted. The State Government does nct have the
resources and it is very difficult for them to come up with the balance amount to construct bridges of
H0-metre and above. Sa, Sir, the entire cost of the project should be met by Pradhan Mantri Sadak

Yojana as a gpecial case in Jharkhand.
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Sir, similarly, the Block offices of Jharkhand fram where these BDOs and others function are
bad. They need secure housing. Sir, from somewhere we have o manage, get the money and
congtruct proper houses so that these small executive functionaries, who stay at the block level, can

really work well, If they have some security, they can work well.

Sir, | now come to NREGA. In aur Union Budget discussion two days ago, | had also taken part
and gpoke. An amount of Re.392,000 crores has been allocated for NREGA and almost Rs,[1,000
crores to Rs.12,000 crores more are lying in various States. That means, effectively, it is a Budget of
R=.50,000 crores for NREGA. We have got 500-odd districts and each district can get Rs.100 crares.
In Jharkhand, people are migrating. Maost of them are labourers, small and marginal farmers, etc. If
these people can be given Bs.100 craores per district per year, it means, minimum Rs.40 crores will
go by way of wages to the people. And, if the people can get Rs.60 crores as wages, | think, guite
guickly, they will come above poverty line. Sir, the only thing ig, we will have to manitar and see that
this money is Leed properly. Yesterday regarding wages, the Finance Minister announced that gﬂ—cﬁ
100 BT per cay T BN announce TR 21 SUY SIREE % ASEY H1 ST SFTE Ta] ST
TS| S8 29w TN 6 9T 21 100 $9Y e S 3 dve 9 116 fefigaew s o aeie A
TS BT B coverging 116 districts with NREGA - S99 HIREE & & fulel forw 81 491 o= & 1%
e # 24 el 8, 2al30 371 6 Rt & 99Ty 91 24 Roeil Bl 31 116 el & wacta & g
Ve el TR

T, # 99 & Top gRwE & 3 Uoe Wiet ele-6X g 51 @ Bepre Siav A1ar9 Al &
afafa g g 21 g7a) g O SR 1 ared Al A e &) Qi el 81 e, o 9gd aedl e @
. (A)... SRET TR, ST § B efel| §, 79 T2 PHE PR &, A ] B ...(FaIM)... B 8]
T AT & fog wer e

TR, TRES 4 954 TG N I8 2 Ugel 21 3 andep] 9 & 5 S8l ol - B 70%6 S
T = @ AR e R Q:WT:B? financial inclugion 61 S & aflY WIS Kisan Gredit Card H1
S B 29 UE H Bark of Inda & HIvee ¥ B owd 89 oo iR € @) ol uet wgd
iz e ) 33 21 v Faed g & 1 wd farl &) Kisan Credit Card e @1izy, wifs
& %Kf ST moneylender & I ST W_tﬂ%\' v gg moneylender TTE  fleece Eﬂ_tﬂ%\', SESEA)
aﬂ%’@ﬁ("cﬁﬂnancia\ messﬁ(’vﬂ\_rﬂ?fg\W@Jﬁﬁwﬁmg,mmgﬁmoneylender Gl
WA FNh G R @l §6 | Fige B9 ERN1 268 Wy dR 9 w1 oW anfyard) feart &
EEGRaRE I @—@Eﬂﬂﬂ—%%ﬁﬁ NYe ¥ FOI & 32 purchasing centres &1 SIS &l 34+
B2 Food Comporation Te | 8, S8l d e BRIg T 771 a3 & 15 59¢ oy sREe War
HOT ) PO HTRIT B U Sl BT Bl &, SU W Sl U WNE of 3RIE1 FCl ¥ Fae @R
Tei &R waTE] We¥ Wiel WY @I T Fol 1 3+ w99 6| anifT agr 99 2id &1 & %
UM TN HEF fEd ondl © AN S R %lE dev A B Sud 9 o o6l 2, R Sud T

250



300-200 $UY Wy Fgee 21 e UTaT &1 Sev W1 9o S I I FCI Bladg ea g v gw g e
# 98 Uo [Faeel 1% 500 T HHT oI 21 $UH a1 &1 331 98 exploitation 4012, 91 I3 998 92
T ST =R, T AT S OR ANE e vE Wb

[, STE1 IR 9% P i T8 2, WEe Free - 921 §5 Wiek & [T 100 FRIE T Tl
57 2 gHa! goig W NREGA 3 36 UHE Wie B ool &1 Tie S+ s9R g agd $ei 8
?m“ra?—era—rhqﬁ /g #9Y 1 educational development of tribal children and Fifth Scheduled areas or
Nexal affected areas & T 500 FRIE TUTT 3T ToT 21 THI O 972 1 100 FRIE BT devaloping
critical infrastructure in Left Wing extremizst affected Areas Specially Naxal affected areas & %W (B2
%\ THNE HIF-PHIF 600 EEW specially Naxal affected areas & ﬁi’ for ?I Qﬂ'ﬁ Eb?ﬁT-ITIE Y
AT, N1 Y g, A d9ret |l s, e s e & g visiaed 99 a9 o gl
1 TS TR Y 1ies SART S 1 41 e

T, T heeR TEUTERe & T a5 WRT 041 2, Sk gRde # a9 81 98] £ 1% 9 |1 Sud
TITET T2 981 I1 32 21 EH AT S %1 3R AR RFam | &1 ] T8 el 71 92 £ (59T Ft
HE... | FRES b Bl AR ARHETRATH A9 e & 85 J Ut o e Hisige v ey AR g0
SR W1 U1 gl ¥ e e 2, S99 O w1 951 o S Rep &R I T B g8 N =6l FRb
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SowrRae (. .91, FRE=): S 21 20w eeA W 8| 8 o S R T Now, Shiri
Prasanta Chatterjes. ... (Inferruptions )... Mo, please. No time. ...(Interryotions)... Paniji, please.
< (terruptions ). What ig this Makelilali ? No time. ... (dnterruptions ). We have no time. We have

no time 1o waste.

SHRI PRASANTA CHATTERJEE (West Benga\): Sir, at the outset, we demand, once again, to
immediately dissdwve the Assembly and initiate the process of early elections as announced here. \We
all know that the people of Jharkhand are deprived of & new Government for long. Both the NDA and
the UPA, the combinations, resorted o oppartuniem for election gaing in Jharkhand. They are
ahsolutely responsible for the pditical instability in the State. In Jharkhand the people face a lot of
hardships. The situation obtaining in Jharkhand is absolutely detrimental not only to the democratic

process in the State but aleo to the people at large.

Sir, since the formation of the State many tribals were killed under bath the NDA and the UPA
regimes in the State. In the name of development people who were opposing displacements were
killed. Approximately 98 Mol were signed by successive Governments for explaitation of the rich
mineral resaurces in the State. Jharkhand State is famous mainly for iron ore and coal mining. Private
companies are given a free hand to grab the land using musclemen and the Government act as their
subordirates. They are apenly flouting the Fifth Schedule of the Canstitution. We know that there
were no panchayal elections in the State, which ig & constitutional reguirement. People are not
getting the benefit and they are not getting their rights. This is the situation in Jharkhand State. The
long-pending displacement issue of lakhs and lakhe of Jharkhand people is yet to be settled by the
Defence, Civil Aviation and Coal Departments of the Central Government. The State Government, the
Central PSUs and private companies are acquiring land. The land acqguisition by the Defence and by
the Civil Aviation for the Ranchi alrport is a threat to Jharia town and Dhanbad corporation due to
underground fire. This iz the situation. There is no democratic pracess in the State. There s no
Assembly and there is no Panchayat. Every now and then there is police firing. There are hunger
deaths. The number of BPL families has reduced. The PDS is in shambles. The Jharkhand High
Caurt is hearing corruption cases against half of the Cabinet Ministers. The Scheduled Tribes and
other Traditional Forest Dwellers Act has not yet been introduced in the State of Jharkhand. Whao ig

responsible for that ? So, we, once again, demand that elections should be held there immediately,

| can guote some paragraphs from the study carried out under the joint auspices of the Waorld
Food Programme. Due to time constraint | will not go into it. Drought has become a regular feature in
Jharkhand. According to the NSS Survey, 10.44 per cent families are victims of food security and 64
per cent families face food scarcity in two-three manths a year. These are the figures. But | do

not want to go into details. During the last Jharkhand Budget, | remember, in this House, several
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Members drew the attention of the Government to the menace of Macist activities. | remember the
speech of Shri Yashwant Sinha, On 24th January, the Governor of Jharkhand said, "My governance
will try to improve the law and order scenario of the State by bringing down the criminal and Maoist
activities. The Left-Wing Extremism is a challenge in the State and multi-pronged strategies have

been adopted to meet the challenge™.

Has the situgtion improved in Jharkhand? | have gone through the record. In June, several
incidents took place in the State of Jharkhand. How are the Macists collecting huge sophisticated
arms? It is & mystery. How are they callecting huge funds? Sir, in my State West Bengal, bordering
Jharkhand, regular killings of my party menare taking place. Some of them are leaders for long. Then

looting, incidents of arson, destructions of roads, cutting of trees, etc. are still going an.

Are they getting any political support ? Recently, a conversation has appeared in the media of a
Mauoigt leader from Andhra Pradesh camping near the border of Jharkhand. That conversation is a
clear indication that they are getting pditical patronage. What is the Intelligence report?. A public
opinion should be formed. It is the utmost duty of the political parties. There should be an Assembly
10 lead the Government. A public opinion should be created. What action ig the Union Government

taking in this regard?

| would like to recall the historical writing of Pastor Martine Nimaller, which says, " When they
came and killed my next door student, | did not object because | was not a student. When they killed
the clerk, | did not chject because | was not a clerk. When they killed the labour, | did not object

becauge Twas not a labour. When they came and Killed me, | found there is none to save me."”

Sir, a State full of rich mineral resources, with every possibility of new industries, is reeling under
vidlence, under contractor-mafia raj. Jharkhand has become ‘loctkhand'. This is what the people
say. Contractor-mafia combine and peaple of the State are facing all sorts of exploitations. There is
no pclitical stability in the State, as | stated earlier. There are no panchayats. Corruption is rampant
and horse-trading goes on, which are the common features there. Sa, Sir, this is the situation in
Jharkhand.

Now, if we compare the Budget Estimates of 2008-02 and 2009-10, in the agriculture sector,
there is a shartfall of Rs.27.,639.47 lakhs; in industry, there is a shortfall of Rs.82.73 lakhs. Again, on
the allocations for minorities” welfare, there is a shartfall of Rs.827.47 lakhs. In Rural Development,
the shortfall is Rs.6,523.95 lakhs. So alsa, in minar irrigation — irrigation ig the major problem in the

State — the shortfall is Re .855.48 lakhs.
Sir, my time is over...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes; your party had ten minutes.

SHRI PRASANTA CHATTERJEE: With these words, | demand dissclution of the State Assembly

and reguest the hon. Minister ta respond to the points raised by me. Thank you.
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3.00PM.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Shri Chatterjee, for sticking to the

time limit. Now, Dr. . Maitreyan, | hope you will follow Shri Chatterjee's example.

DR. V. MAITREYAN (Tamil Nadu): Sir, | rige to oppose the Government-sponsared Resolution
extending the Presidential Proclamation under article 384 for & further period of six manths, with
effect from 12.7.09. The Courts and Parlament, owver a pericd of time, have arrived af some
consensus on the pre-conditions required for invoking the President's rule under article 356 of the
Constitution. Imposition of President's rule is only on the inability of a State Government ta carry out
ite function according to the provisions of the Congtitution. A perfect example of this was the
impasition of President’s rule under article 366 in 1991, when the DMK Government was dismissed in
Tamil Nadu. Even if the President's rule was extended for another period of six months then, nobody
wolld have objected tao it. But, in case of Jharkhand, there was no breakdown of law and order.
There was only a breakdown of political arithmetic. The cangtitutional machinery in Jharkhand did not
collapse, but the political arithmetic calapsed. So, one can understand why the President’s rule was
imposed for the first time in January, 2009. At that time, the arithmetic had broken down, and there
wag no way of a stable Government being formed at that time. But this is not sa in this case, when it
has been impoged for the second time now. The Central Government should have held elections to
the State Azsembly along with Lok Sabha elections in May, 2009, In the alternative, it could have
done it at least post-the-electionz. When it was ite moral, legal and constitutional obligation, yet the
Centre chose to extend the President's rule for the second time. And, the ruling party's alliance
partner-DMK-its Chief, recently, rekindled the bogey of State autonomy-chose to support the
extension of President's rule, so much for State autonomy ! ... (Interruptions ... Did they not support

extension of the President's rule. ... (Interrupotions). ..
THE VICE-CHAIRMAN (PROF. P.J. KURIEN}: When your party's time comes, you speak.

DR. V. MAITREYAN! The Governar of Jharkhand, in hig Beport dated &th June, 2009, informed
that after a lapse of almost five months, the palitical impasse still continues, and no major party or
group has staked claim to form the Government. Under such drcumstances, the Governor aught ta
have recommended dissolution of the House. Instead, he chose to recommend extension of the
President's rule. The Central Government, which did not hesitate for & midnight hike of petrol and
diesel prices prior to Parliament Session, did not even thirk of dissolving the House befare coming to

Parliament asking for extersion of the President's rule.

The hon. Home Minister, while replying to the Jharkhand debate in Lok Sabha a couple of days
ago, said that the anly party which has not had a Minister in any of the four Governments in

Jharkhand or had a Chief Minister amongst these four, is the Congress Party; it is for the people of
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Jharkhand to make a judgment if these Governments are tainted or were tainted, but that taint does
not apply to the Cangress Party because no Congressman has been a Minister and no Congressman

has been a Chief Mirister there.

I'would like to remind the hon. Home Minister that the last Chief Minister of Jharkhand, Mr. Shibu
Soren, was supparted only by the Congress Party. ... (Interruptions )...

SHRIB.S. GNANADESIKAN (Tamil Nadu): He was not a Congressman. ... (dnteruptions ...

DR. V. MAITREYAN: You were aiding and abetting. ...(nterruotions)... You supported.

...(Interruptions ). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. Please, please. ... (Intarruptions ... You
will have a chance. ... dnterrptions )...

DR. V. MAITREYAN: You had supparted the Government ... (Interruetions ... The then Chief

Minister was a Minister in the Unicn Cabinet ... (Jnterruptions ...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. You will have a chance to speak.

...(Interruptions ). ..

DR. V. MAITREYAN: That is what | am saying. Shibu Soren became Chisf Minister only with the
support of the Congress and RUD. ... dnterruptions ). ..

THE VICE-CHARMAN (PROF. P.J. KUREN): Dr. Maitreyan, you don't bother.
... (Interruptions )... Please, address the Chair.

DR. V. MAITREYAN: Shibu Saren could not have become Chief Minister if he had not been
supported by the Congress. ... (dnterryptions ...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, do not disturb. ... (Interruyptions ... You
will be getting the chance. ...(Intermuptions ...

DR. V. MAITREYAN: The second thing ig. ... (nterryptions J... Don't forget, Mr. Home Minister,
the Union Government has tainted Ministers, at least, from Tamil Nadu. Till you get rid of the tainted

Ministers from your Cabinet. ... (Interruotions )...
SHRITIRUCHI SHIVA (Tamil Nadu): Sir, let me respond,

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Nao, no. You may spesk when you get yaur

chance. He is giving his views, not your views. Please, sit down. ... nterrptions ). ..

DR. V. MATREYAN: Does he concede that they have tainted Ministers? | did not name

arybody, Sir. lam enly saying tainted Ministers”, ... (Interriotions .. ..

SHRI TIRUCHI SHIVA: You =see, we have never advocated article 366 or 366. Even when their

Gavernment was in place... ... (Interryptions )

DR. V. MAITREYAN: Are you supparting President s Rule? ...(Interruptions ...
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SHRITIRUCHI SHIVA: We have always. ... (Intarruotions ). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Shiva, you will get your chance. | will give you
a chance. But don't interfere. ... (Intarruyptions ... Please take your seat. ... (Interruptions .. Why
dao you interrupt? He is only expressing his views. Please proceed. Dr. Maitreyan, do not divert your

attention now. Please, address the Chair.

DR. V. MAITREYAN: To quote the Bible, da nat remove the mole from the other man's eye

unless you remove the bean from your own eye.

Sir, the AIADMK Is opposed to the extension of the President’s Rule, with the Assembly being
kept under suspended animation. Please dissolve the Assembly, continue the President’s Rule and

make arrangements far early elections at the earliest passible time. Thark you.

THE VICE-CHARMAN (PRCF. P.J. KURIEN): Thank you Maitreyanji, far again sticking to the
time. Shri Nand Kishore Yadav.
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SHRI D. RAJA (Tamil Nadu): Sir, the Resalution moved by the Home Minister prezents a fart
accomof situation. | do not want to foresee that Jharkhand must be under Presidnt's rule for another
six manths. That is why, my party demands the Assembly which has been kept under suspended
animation must be dissalved farthwith and an early election will have to be held, as agsured by the
Home Minigter. The people of Jharkhand should have a Government of thelr choice, a popular

elected Government. Why Jharkhand could not have a popular elected Government ig known to
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everybody. The palitical oppartuniem on the part of several political parties — | do not want to name
them right naw, it iz known to everybady — which has led to deterioration of situation in the State,
which has led to horge-trading and all kinds of vices in the palitical life of Jharkhand. But, it is very
painful to see Jharkhand which iz one of the richest States in the country having deposits of mineralg,
very rare minerals, remaing one of the poorest States in the country. The cverwhelming papulation of
the State is Scheduled Castes and Scheduled Tribes people. As even the Congress Members have
admitted, nearly 70 per cent of the people are below the poverty-line; whatever may be the criterion
of the definition of below paverty-line, the people remain pocr. The State is one of the richest in
terms of natural wealth. Thig situation needs to undergo a drastic change. Unless the people are
given a choice to have their own Government, an elected Government, whatever we discuss here, |
da nct think, will yield the much desired result. | do not want to deliberate on various issues, as
mentioned by several Members-the growing crime in the State of Jharkhand, the way the private big
business houses try to loot the wealth of Jharkhand, even the way the so-called flagship pro-poor
schemes of the Union Government are being flouted in the State of Jharkhand. | know the case of
one Mr. Lalit Mehta, an activist, who wag clasely linked with the sacial audit of the National Rural

Employment Guarantee Scheme, was murdered.

There was a demand for a GBI inguiry. It was accepted. | do not know what happened after that.
Mary things are happening there. [t iz not only the Left wing extremizsts or the MNaxalites who are
creating havoc in the State of Jharkhand but there are alzo other anti-social elements, there are
known exploiters of poor people In villages, In towns, who are looting that State. This State cannat
remain as it ie today and it has to have it own Government. That iz why my Party demands
immediate elections. We need not wait far anather six months and the Resolution says, "for further
six months'. Yes, it is a Constitutional abligation one can say but we need not wait for anather six
monthe to give an opportunity to the people of Jharkhand to elect their Government. That is why the
Union Government, as assured by the Home Minigter, should take up the issue, inform the Election
Commission to hold the elections as soon as possible and the present Assembly which ig under
suspended animation has to be diggsolved. What ig the technicality involved it is for the Government
and the Home Minister to explain. But ag long ag it is there, it gives an apprehension that there is
some kind of a hidden agenda or some kind of manipulation is in the offing. That apprehension
should be removed and that is why this sugpended animation should go, the Assembly must be
dizzolved. Generally, we are not for the use of article 354; that i2 not our stand. As Or. Ambedkar
and other Constitution framers visualised, article 356 should remain a dead letter in the Constitution.
In the case of Jharkhand, it has been used, whether it was for the good or not, histary will tell us.
But now it has become fait accompl and it has become imperative that the President's Rule has to
be extended, however, | want the Gavernment to assure this House, assure the nation that the
elections will be held as soon as possible and the Assembly, which is under suspended animation,

will be dissolved forthwith. With these wards, | canclude, Sir. Thank you.
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i TR orel) : WR, 5! aeplema & AN W REd 21 9 WHY B9 ST % XIS ] a9k B 2
STy # e A & [0 Teae- oy # gA1d b oy SR W 2N &7

Fowarae (7. T, HRI): 47 i e

T EROT (TR TR  AEET, § 9N H T YA ® g 2 5 6 AR E w5l
2 AR H YA E 5 g8 STem | U Siea | g1e BRIE Y|

[, TNEE B THGeTE &1 Gl 591 51 Tl 98| T £ 2N 39 To9adls SIsAsgE 1
oA T WHS 2T BN T 21 WY, SRES U ANl &5 21 39 291 b Hel P oAl 2,
S TS =21 BT TSR] < 62 Wl q78 41 BH ATaRd] B 1S, €] AR 7B J2g1 2| -]
Y £ U8 EAR AT TH BIE R [ S VIl % o a5 Sar Us W2 5| S BHIeR-T-T 1w
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3 12} Raerral B, T & oy drer o1 2 afiv 9ud ey ddgp Sei e B g Sm wy ad 21 4
g #1311 Sl = 16 30 aHe] & e & (e e O fEER R e &1 I, 9"
3R anfaTRIgT &1 SRATRT e & el -TRy 9] e 3R Hem 98 Al U e geie we
GRS

TR, ATS TE oINS | GHE] AREE U 98 PR B RN1S, 3 Wevl, T8l 9% [P gy 391 4
erl! T w21 21 29R 29 vellae Aibe # TN o e & i & w9t Tl 5 w8 21 v wE
R @) W gg v 8 |1 gud) v T @) v 9 T S e @R e e | agd a9l
TS H 78 W21 21 3T TNIF @ ASgY B 1% ST S8l 8 5l U% [+ UH AR ofF T & 1
BTG TP (AN H S ST T4 T2 Bl AR B a1 e, 311 61 e B 571 TS 7 -1
YRR 2 3R A 21 BN YREG 2 59 W U &l TR 4 R S 318y U ok §1 84
WU 1 5T ¥E & & U 98 121 &, 3lh] gUY I avs 20 eI &1 18] 58 ¥2 2| [ Fe]
ST &S el TR W 27 Thas BRIE] SN &7 43 U AMeAE] R ¥ B9 e @Rl & a1 9%
FIST TR 57 AN 5 T o TQ I 2T 21 29 SN A1 FRe 91e] TR o9+ W gET 8, Sk
T INIE T T 2 o o=t oft e e e 2

[, 2 FAT S o1 HENIA 2, TR e 2 6 98 f2ET ol TR 2 ofw 9 g 72 9 2
R, T 1 HE @] B4 2| H A9 91 8 VB E AN T2 ... T2 A Ui fEwEe ae A
fr e gad 2

THE VICE-CHAIRMAN (PROF. P..J. KURIEN): He is listening.

ST TR 9 R, A ) U8 ARiedrs &) g 8 #A1 S oy it geagel 2 e S &
T TR 81 Tewerans ¥ ol U Tw. 9, SR fea @R AN T 30 AR AR Y] AR 6 6
AN S RE &, 61 AR S8 2, el & TRaR % AN HN S I £ R 56 S0 30 1R 4R T8 2
gz Tawerals U fa7 291 o [o) U 98 1 gl Wiids 20, a1 TNET &) GAwel] @] TR
FET g, AEATRA] E AR B T T8 5| 26 aad g @l w1 el Y, W R 9
(). SR T M2 i, WR OIS w1 el BR, WY o] @1 [ B g9 T
TR O TR BT BT Ueh TR BH S 1 &1 g3 B AT6 B 5 5, SN a9k 3 b BRI
TN ERMN T3 %8 2| A U2 To0aas &1 9w -  gaoE S w1 I8 9Tl 8 98 T enfand
TIT TN £ R S 9 W 1T 21 I81 81 Pel Taued s @] diel A1 2013 Wepd 21 3HE e &
o a5 W) 72| 8| g ofR &5 & 961 U% 20 Hao | AR 72| Uehel &, Yah] T8 ad] Webdl 2
BTN 2 T TSt g TS 2R S U8l QN ETie # vEk £ &N 9F TN | I Ea el Wk B
W1 72 gE 2 % o5 v afaTl § 3o Aee 90 o o) e Wl 31 IeeE ) UsUs
HEN 91 ] A1, 79 9 T6 G & TRE] B a8 w1 Bh] 57 TWE A9 geE] B el 27
TR BTG 9 Y P 27 FFeed @1 9 T8 - U FEH Y S| T8 RS IS F el #
TEHYY SPHI TE [ VB B (AT )

SoeRae (1. . PRE=): &%, 59-39

ST EROT : HIY, BN 2F e ARl o), wurel § ues Hif g2 2, gAR aw H argar w2l
TR TS BH FRAEIE 61 &R @Y ¥ 2| U fa7 T819 o701 51 H dgeh Sa1 o iR /s &
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yd 8 921 91 Webel 21 WY, 3Ufe g8 30 o9 1eRar 9 e ee g1 o ga g9 a)e o T wsen
Y TS ST o1 3T YIBTE U & s o8 ...(09a H1 =)

IUHARIY (1. TS, FRI7): TH= 1Y)

7} T =0T - SR, # o T o g
IIEHEGE (1. TS, RE: vig Fee O SE g1

7 T TR : UR, T e AT B GAIRT 0 SR b Y a9 8 . CTE)... 9,
T T & HGHS el R AaIerdls U% TH 8141 A1Es| TRTeds B Uk ST W THIE Bl ...

JUEHTEGE (1. TS, FRI): Y, 37T 50 [0 37 3 Geb GO A1 1w 5 1o

87} T AROT < B WY, F T W AN U U ANSH G| AAerS I8 Aefd] W g8 B ANy
TN TE HAT S a5 BT HaETea 2

THE VICE-GHAIRMAN (PROF. P.J. KURIEN): Okay, take your seat.

0 T =R : W9 W U B HA A 2, SN WG 1 YRaT b (Y BT A9 R84 8, e
RIS | ] a5 W 8] Gad] o Gehd | 8 ...(SEEM)... § U8 $e ged] g b 9REs o
TRV, 9 AR SRS G R & (oY IR g2 & anfaiivl &7 e o¥ @ ov o o1 offe o
Ay Fefe frgn ST aTfe) g=ar)

DR. K. KESHAVA RAO (Andhra Pradesh): Mr. Vice-Chairman, Sir, right before us, we have
three points. Cne is the Resclution asking for the extension of the President’s Rule, and, against
that, there is another motion saying that it must be revoked. What ig the meaning of both of these, |
have not understood. If it is the need for election, the Home Minister is on record to say that soon
after the monsocn, there would be elections. If you are asking for the revocation of the Praclamation,
you are asking for the elections. And, the election would take place anly after the mongoon. That is
the meaning. Now, the reason as to why he should still not agree to ug is simple. | have something to
do with Jharkhand from the Party's side. It has nothing to do with the Parliamentary work. Since | am
involved there for the last one year, | am well vergsed to gpeak on that. We have not dissclved the

House because we don't want to throttle the demaocratic process.
(MR. DEPUTY CHAIRMAN - in the Chair)

Taday, there are 73 MLAs, elected by people. They have not yet given any kind of nctice to the
Governcr to form government or have made any claims. That means that they still exist ag far as
Congtitution is concerned but without government. The latest 3C judgement, about which you have
referred, refers to article 356 as far as dissolution of the House is concerned. That itgelf is a sufficient

answer for me to say that the Governor today cannot recammend digsclution, or, the Central
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Government should revoke the Rule, when there are 73 people still considering themselves as to

whether they should go far government or not.

As far as Congress Party is caoncerned, we were never interested in it. There was nothing like a
‘hidden agenda” because fram day cne, fram 2002 till today, the legacy of all that has been said and
dane is there for us to see. The people there are disease-stricken, stunted, half-clothed, half-fed,
whatever it is. Whose legacy is this? | would not like to take the names, because only the people in
pawer have done that. | know there was one cccasion when one Independent wanted to form the
Government. How can you stop it when the Constitution does not speak of pdlitical parties in the
Constitution? The cognizance of the parties had come through the Anti-Defection Act. But that is nat
in the Corstitution. So, we cannot say o’ when some Independent comes and says that he has the
majority. After all, the Government s accountable to the House; that is why it had come. Yesterday,
we had elections to Rajya Sabha. We have those two MPs here. We had 44 MLA's supporting the
Congress candidate. That means we knew that we had the majority. It does not mean that we should
make a claim. | mean, we are still thinking. But we say strong No', for one simple reason. Let us
think of the people first — the perception of the people which you are trying to talk. You say, they are
counting currency notes with some kind of machines or whatever. That is the perception of the
people. They are making the mockery of democracy. Everybocdy has made it g fashion to criticize the
politiciang; everybody has made it a style to blame these people. Whatever it ig, since we have to go
in tune with them, we thought we would not stake g claim at all. At the same time when we are nat
making a claim, | cannat throttle other people's desires who are asking that there should be
formation of the Government . But we say, 'No'. So, what we tried to da is let the Gavernor decide.
But what you are asking ig that it should be revoked or that there should be early elections. Let us
take a decision on it right here. A strong decision hag been taken by the Home Minister. He hag said
that we would have elections ag early as pcsgible. That endg the matter. So, there is no question of
rejecting this resolution or accepting that resclution. The resclution today for the extension of
President's rule iz nothing but to seek another three months” time so that there is no vacuum there,
and, some authority is in place which is accountable. ...(Time-bsll)... Sir, | would nat take up any
other thing. But as far as the Budget I2 concermed, | will a2 third point say it in ane ward. The
condlition of people in Jharkhand is worst and beyond description. My friend from Bundelkhand, and,
Ma. Sughila Tiriya have caid it. | would hang my head in shame that today after sixty years of
Independence, we have people suffering worst privations. None of us talked about it. She talked
about those things. We are just talking about irrigation and all other things. Today, they don't have
water to drirk there. Sir, 1800 vilages do not have even a well. These things have not been looked
into. Therefore, what we are asking is a special package. | am not blaming BJP although

my friend, Sabir Ali, said 2o. | would not 2ay that . Please see the report of the Cabinet Secretary, Mr.
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Chandrasekhar, which says that works granted from 2000-2007 have not been completed or have
not been taken up. Whether you were in the Government or somebody elee was in the Government, |
am naot blaming that. But the guestion today ig that the condition of the people of Jharkhand is worse
and that iz what we must look into. Now when we are looking at the condition of the people of
Jharkhand, we thirk, as far as my party is concerned or all allying parties are concemed, that, with

your cooperation, our attention should be an ameliorating these condition of the people there.

Sir, monsoon is approaching. The moment it comes, the condition of houses will be such that
nobody can stay there. Girls cannot walk up to schools because they are far away. Why can't we

give bicydes to the girls who want to go to schaol ? There should be some kind of Incentive for them.
Sir, as far as the PDS iz concerned, we, have nat given them BPL cards at all.
MR. DEPUTY CHAIRMAN: Please, canclude.

DR. K. KESHAVA RAO: The Cabinet Secretary, Mr. Chandrasekhar, said that. But it is nct the
fault of the people. It is the fault of the administration. Sir, through you, | would reguest the Home
Minister and the Finance Minister or whosoever the authority is, to declare or notify the forest areas
as BPL areas, so that a man need nat require & BPL card. If he has a residential certificate, he can
go and collect his POS ration. Let us do it on a war footing. Every village should have some water,
whether it is treated or nct. At least, let them have some water to drink, | know that everybody here

has expressed the same concerng. | share those concerns.
MR. DEPUTY CHAIBMAN: Please, canclude.

SHRI SITARAM YECHURY: Sir, he was nat willing to gpeak on thig subject. The Chair persuaded

hirn . Now when the Chair is asking him to stop, he is not willing to stop. ... dnterryotions )...

DR. K. KESHAVA RAGC: Sir, this is exactly the truth. Mr. Yechury always speaks the truth.

...(Interruptions ). ..
7 TETRTIOT 9N : herd v1g S, AT Ue (e i L (EET). .
PROF. P.J. KURIEN: He asked for it.

i SERIIT qIfdy « HETg WG Sf, A9 el 75 A5 44 RIS 5 WA 26 g1 9aT &
RTamET 8, 7 T A RGN g9 1 I8 57 . (CIaHM)... SR AYE 44 TREET S g 99T 8 51
FE 1 T % T=i 99 9411 2, <7 801 77T o1 O Tgefe Te-e a7 o1 ?

MR. DEPUTY CHAIRMAN: We should be able to firish the reply by five o' clock, d U Gﬁ, 3
d 34| . (FFET). .

ST, &. HTG T : Y, A AR FR B YS! B WE (5 51 4 7o 5 A o2 26T, 9
TR % T erest BN, T oAkl 1 T SR g el 2 RE1 &, R ue e X8 8, 98
g =S ver e, S o Sl e €T, aErE W, i
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URSTE AR A ¥ WX o AT $B a1 T2 261 1 @b F81 IR SR HE T Bl 3771 TR
AR =T 2N 8, 981 W ehe 9 Well SR 2 ST HBR Gas 7 [he | oRe] b, 98 5 0E @
S Bl I R UR 4 W A 1 HE T - T8 §EY b 407 d1el 81 91 R 6 98 9Tl B - e
AN & TR, 1T & WY B R T2 TR 2 #3191 90 g0 E, 9898 "M 435U 5, I Ud
el T8 UR e eidle &1 W 6 93 NG B A3 g1 W S+ &1 P TR AR 27 4R B
Tl He el H g0 Ak & R B B ol SAN 9RG & 9B 81 U 8| HEed, Taedrs
IR 1 31 ) T¥E W1 V8l 2 SHiey S OR TR ¥ fIR ol @] STeR 21 U8 YN o e
A 95T TS IAR T G €1 SH IR WREPIR D1 IR ¥ 3R 31 Aley| 95995+ 9=ad1s|

2 TRTHIRT TS« TR, WA U5l A AT 9IS o 5 T ARI-A A Hew Raw| S 3,
frein fat & Wi f3an 2, geuars 1 §) 99 | el & oifee 9gd afew .. eraem)...
g M g T et T . (e, .

=t gaeaafer : eI e S, Y SRES 0 ARy (ST
2N I s BT A Sl e

1. A, FRET (@R - =% 91 974018 & T2 2, T ARl B GUEE T2 a4 T a4l
digcrimination £7 ...(@EET... T8 A1 discrimination 21 ... (GIEET)...

i TN SRS oTE BT L (ST
ot FOETIfa ; 21T ATy SR A
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A § A H Y1 U1 3 FREE & AaRi] &1 84 3 9@, Sa] T 1361 ¥ $IY
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SHRI P. CHIDAMBARAM : Mr. Deputy Chairman, | thank han. Members wha bave participated in
this rather lang debate on a very short Regcolution. | can understand the anguish and cancern of

Members, especially those representing the State of Jharkhand. | share them.

Siry | first came to this House with the Resolution to approve the proclamation imposing
President's Rule that was approved by this House on 26.02.2009. Under the Bommai judgement, the
House couid not have been dissalved before the proclamation was approved. After 26.02.2009, there
was a choice of either allowing some time far the House that was in suspended animation to be able
to throw up a new Government, or, dissolving the House. At that time, et us recall, there was no
uranimity of opinion that the House should be digsolved immediately after 26.02.2009. Efforts were
made by several political parties — and | can =say with a certain degree of confidence, nat the
Cangress Party — to try and form a Government. That effort did not succeed. In the meanwhile, on
the 2nd of March, if | remember right, the Election Commission announced the schedule for the
Parliament elections. Therefare, the guestion of halding Assembly Elections in Jharkhand along with
Parliament elections did not arise at that time. We did not have enough time to evolve a consensus
among political parties, dissolve the House and hold Assembly elections along with Parliament
elections. The Parliament elections have now thrown Up a new Central Government. We assumed
office on the 22nd of May; a Government has been formed, and | have come to the Houge at the
earliest opportunity, in the first Session of Parliament to say we will hold elections in Jharkhand at the
earliest opportunity. But, whether we keep the House under sugpended animation ar whether we
dissolve the House, 1t is necessary to extend President's Rule. In fact, | heard a AIADMK
interpretation of the Constitution, which | don't understand. He said, you dissolve the House, and
then go for an election. But, even if we agree to dissolve the House, we must extend President's

Rule. So, al that this Resclution says is, please extend President's-Rule, and you have my word that
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we will hold electiong, as early as possible. We will write to the Election Commission to fix the date
for electiong, and | am canfident they will fix the date for electiong, ag early ag possible. And, when
elections are annaunced, the House will be dissolved. In the mearnwhile, there is only a Governor's
adminigtration there, with three Advisors. Members have repeatedly pointed out that large parts of
Jharkhand are under the influence or contral of the Maxalites, there must be some people's
representatives for sometime, at least, to voice the grievances of the people. These representatives
today effectively or ineffectively will be able to voice the grievances of the peaple. There are 30 from
the BJP; there are 17 from the JMM; there are only ¢ from the Congress. Let them try, at their best,
to be able to voice the grievances of the people, even to the Governor's admiristration. But the
moment electione are announced by the Election Commizsion, the House will be dissalved and
elections will be held. Let there be no apprehengion. | can say on behalf of the Congress Party, |
have the authority of the Congress President to say the Congress Party will take no steps to form any
Government there. In fact, there have been four Governments in Jharkhand since 2000. Now, | want
everybody to take this in the right spirit. There have been four Chief Ministers. It 2o happened that all
Tour Chief Ministers are now Members of the Lok Sabha. Three of them are products from the BJP
biradarr. Mo Minister in Jharkhand, ever since it was formed, has come from the Cangress Party. Mo
Chief Minister has come from the Congress Party. If good work had been done in Jharkhand — and
nobody seems to think that good work has been done in Jharkhand If good work has been done in
Jharkhand, you are welcome to take the credit. But, if bad things have been done in Jharkhand, you
must have the courage to take the blame algo. | am not making any judgement out of it. | said, if

good work has been done, pleaze take the credit.

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): ...that is because of your miniscule

presence in the State. It is like the BJP saying, ' don't have a former Chief Minister from Tamil Nadu.
SHRIP. CHIDAMBARAM: Andl you will never have in the future alsa. ...(Interruotions ).
SHRIARUN JAITLEY: You don't have strength in Jharkhand.

SHRI P. CHIDAMBARAM : The point is, we are trying to do our best and | can confess, | have not
been able to pay special attention to Jharkhand mainly because of the Parliament elections. But, now
in the time between taday and the date elections will be held, | will try to pay a little more attention to
Jharkhand to see if some things can be set right. A number of Members who are acguainted with the
matters there pointed out a number of deficiencies. | will do my best to see whether the
administration can be toned up, bring same relief to the people until elections are held and a popular

Government is thrown up.

Sir, It Is not correct to say that nothing has been done In President's Rule. A number of steps
have been taken. On the law and order side, 88 new police stations have been created. In 97 palice
stations on the Naxalite affected areas, we have provided buildings, vehicles, better communication,

congstruction of barracks, toilets.
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I the special branch, we have appointed 1,750 peaple. 14 additional companies have been raised in
the Jharkhand armed palice. The farkfand.net now connects all the police stations in Jharkhand.
More constables have been raiged. The police to population ratio is now 144 constables to 1 lakh
paopulation. We have increased the Budget for palice force fraom Rs.520 crores in 2004-05 to Rs. 1,700
crores in 2008-02. The revenue collections have improved. The implementation of the Plan has
improved; for example, in 2004-05, the Plan expenditure as a proportion of Plan size was only 56.7

per cent;in 2008-09, it has increased to 83.37 per cent on a larger Plan size of Rs.8,015 crores.

Sir, we have also taken a number of developmental measures. For example, we have approved
the Suwali Irrigation Scheme for Be.88.56 crares. We have get up the Jharkhand State Food and Givil
Supplies Corporation. We have approved Re. 885 crores rehabilitation package for the Heawy
Engineering Corporation (HEC), which will revive HEC and erable the Jharkhand Goverrment to

take back 2,342 acres of surplus that is not used by HEC.

On the Budget side, we have a larger Budget for 2009-10. The Plan outlay is B=.9,565 crores ., 59
per cent of the total Flan expenditure is revenue and 41 per cent is capital. Central assistance is
expected to be about Re.3,047 crores. Jharkhand still hag a revenue surplug. So, | do not think we
need to get too warried about because Jharkhand still has a revenue surplus. If it has an overall fiscal
deficit, it is because of the capital expenditure. | think, Jharkhand can still be put on the path of
growth and development provided the people of Jharkhand, as | sincerely hope they will, throw up a
sfrong, stable Government. Whichever party gets the mandate in Jharkhand must learm to govern.
Unfortunately, every Chief Mirigter, who has been in Jharkhand, has been played by digsidents,

horse-trading, floor crossing, azs a resull of which, Governments have been unstable and weak.

It is my sincere hope that the pecple of Jharkhand will vote wisely, elect a stable and strong
Government and then we will have a five-year pericd of stability, growth and development in
Jharkhand.

With these words, Sir, I, once again, reqguest the House to unanimously pass the Resalution. |
request the hon. Member, who wants to disapprove it, not to press for disapproval and to pass the

Resolution unanimously .
MR. DEPUTY CHAIRMAN: | shall first put the Resclution moved by Shri P. Chidambaram to vote.
The guestion is:

"That this House approves the continuance in force of the Praclamation dated the 19th January,
2009 in regpect of the State of Jharkhand, issued under article 356 of the Constitution by the

President, for a further pericd of six months with effect from the ©th July, 2009,
The motion was adopted.

MR. DERPUTY CHAIRBMAMN: Since the Statutory Resolution has been adopted, | am not putting

the Mation moved by Shiri Bavi Shankar Prasad to vote.
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I shall now put the mation regarding consideration of the Jharkhand Appropriation (No.2) Bill,

2009-10 to vote.
The guestion is:

"That the Bill to authorise payment and appropriation of certain sums from and out of the
Congolidated Fund of the State of Jharkhand for the services of the financial year 2009-10, as

passed by Lok Sabha, be taken inta consideration.”
The motion was adopted.
MR. DEPUTY CHAIBMAN ! We shall now take up clause-by-clause congideration of the Bill.

Clauses 2, 3 and the Schedule were added to the Bifl.
Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRINAMO NARAIN MEENA: Sir, | move:

That the Bill be returned. The guestion was put and the motion was adopted.

STATEMENT BY PRIME MINISTER

Prime Minister's visits to ltaly from 8-10 July, and to France
and Egypt from 13-17 July, 2009,

THE PRIME MINISTER (DR. MANMOHAN SINGH): Mr. Deputy Chairman, Sir, | returned earlier
today from visits to France and Egypt. Before that | had visited ltaly for the G-8/G-5 Summit
meetings.

Meetings of the G-8 and G-5 countries have become an annual feature. The agenda for this
vear's meetings was wide ranging, but the main focus was on the ongoing global economic and
financial slowdown. The developing countries have been the most affected by the global financial and
economic crisis. | stressed the impartance of a concerted and well-coordinated global responzse to
address systemic failures and to stimulate the real economy. There is a need to maintain adeguate
flowe of finance to the developing countries and to keep markets open by resisting protectionist

pressures.

Az a resporsible member of the international community, | conveyed to the G-8 and G-&
countries that we recognige our chligation to preserve and protect our environment but climate
change cannot be addressed by perpetuating the poverty of the developing countries. | presented
India's Action Plan on Climate Change and the eight National Missions which we have set up in this
regard. We are wiling to do more provided there are credible arrangements to provide both
additional financial support as well asg technological transfers from developed to dewveloping

countries.

India's participation as guest of honour at the French National Day was an honour and a matter

of pride for us all. | wish to share with the han. Members the pride | felt to see the brave men of our
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